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SHRI SUNDAR SINGH BHANDARI 
(Rajasthan): Sir, before you proceed to the 
next item, I would like to draw the attention 
of the Government to this issue. I have taken 
your permission. 

MR. CHAIRMAN: But your party 
gentleman has already talked about it. 

SHRI SUNDAR SINGH BHANDARI: Not 
on this issue. You are moving on to another 
item. Before that, I wanted to draw the 
attention of the House to this thing about 
which I have talked to you in your Chamber. 

MR. CHAIRMAN: Very well, after the 
whole thing is over. I will give you 
opportunity.   Next item. 

PROCLAMATION UNDER ARTICLE 
356 OF THE CONSTITUTION IN 

RELATION   TO   UTTAR   PRADESH 

THE MINISTER OF HOME AFFAIRS 
(SHRi Y. B. CHAVAN): Sir, 1 beg to lay on 
the Table— 

(i) a copy of the Proclamation issued by 
the President on February 25, 1968, under 
article 356 of the Constitution in relation to 
the State of Uttar Pradesh, under clause (3) 
of the  said article. 

(ii) a copy of the Order dated February 
25, 1968, made by the President under sub-
clause (i) of clause (c)  of the 
Proclamation. 

(iii) a copy of the Report of the 
Governor of Uttar Pradesh to the President 
recommending the issue of Proclamation. 
[Placed  in  Library.     See No.  LT-276/68 
for (i)  to  (iii).] 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I have some submissions to make. First of 
all, I will point out to the House and to you 
that the Government has shown disrespect 
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in this matter in issuing the Proclamation 
when the House was not in session. Why did 
the Government not make any statement or 
fake care to inform the House of the develop-
ments in Uttar Pradesh last week? It did not 
do so. It is quite clear the Government was 
waiting for the Per-liament not to be in session 
on that particular day when the Proclamation 
was issued. Please understand this. I am 
making submissions to you. Normally, Sir, 
when Parliament is not in session, one can 
understand such Proclamations. But as far as. 
Uttar Pradesh is . concerned.. (Interruptions) 
Please listen. If you think I am saying 
something wrong, reject it. Sir, there was no 
occasion for us to discuss the matter at all. In 
the case of Bengal we had discussed it. Even 
in the case of Punjab some discussion took 
place prior to the promulgation of the 
Presidential Proclamation. But here in the case 
of Uttar Fradesh nothing of the kind has been 
done. Is it, Sir, proper for the Government, 
when Parliament is in session to treat 
Parliament over a matter like this in this way? 
Secondly, I should like to know—and this also 
adds to the enormities of the Government—
why suddenly here it was not possible for the 
Governor to allow the Samyukta Vidhayak 
Dal Government to continue as a care-taker 
Government in order to hold mid-term 
emotions? "Why in this particular case, the 
Assembly has been suspended only? The 
Assembly has been suspended and the Gov-
ernment has been dissolved. Is it because, 
Sir—it has been reported— that these steps 
have been taken in order to enable Mr. C. B. 
Gupta and the Congress Party to crawl back to   
power by political manipulations? 
(Interruptions) I maintain it. I understand they 
have a majority on that side, I can be voted 
out. But why don't they at least have the 
patience to listen to us? Here in U.P. a Gov-
ernment was in power. They had, I think, 
internal troubles. But that Vidhayak Dal or its 
Government did 
not at any time lose its majority in 

the Assembly -------- (Interruption) Nei 
ther is it the contention of the Gov 
ernor in his report that it had lost its 
majority. Therefore, Sir, was it not 
necessary to allow the Government 
to function and ask it to function as 
a care-taker Government? And in the 
event of their not solving the pro 
blem of leadership of the Vidhayak 
Dal in order to give stability, the 
Governor should have asked them to 
continue as care-taker Government 
till mid-term elections are held. But 
nothing of the kind has been done. If 
you carefully read the newspapers, 
you will find that grounds are being 
prepared to exploit certain internal 
differences of the ruling bloc in order 
to bring about a situation where Mr. 
C. B. Gupta can get some elbow-room 
for manipulation and other things, 
and then the Governor will revive 
the Assembly to enable a Congress 
Government under Mr. C. B. Gupta to 
function. It is a surprising thing that 
the Governor in his statement has 
made it clear that one purpose of 
making a recommendation of this kind 
is to enable certain parties other than 
the Vidhayak Dal to form a Govern 
ment, which means the Congress 
Party. Sir, this is a fraud on the 
Constitution, and a disrespect to Par 
liament, and the entire thing is wrong. 
I would request you, Sir, as custodian 
of the House, to consider the two as 
pects of the matter separately—first, 
the aspect as to how they treated us 
ad Parliament, and the second the 
larger   question.     Of course, I know 
your difficulties _____      (Interruption) I 
strongly protest against the behaviour of the 
Central Government in the manner in which 
they have dissolved the Government. The 
Constitution is being utilised to put back Mr. 
C. B. Gupta and his party, rejected by the 
people of U.P. in the last general elections 
into power. 

MR. CHAIRMAN:     Mr.     Chandra 
Shekhar. 
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MR.  CHAIRMAN:   I am coming  to you 
after that. 

 
(Interruptions) 

MR. CHAIRMAN: Yes, you please sit 
down now. 

SHRI BHUPESH GUPTA: sir, on a point 
of order. Is it proper for the Home Minister, 
when important questions are being addressed 
to him, without even expressing regrets, to 
just walk out of the House, without even 
getting your permission? 

MR. CHAIRMAN; Mr. Shukla is .here. 

SHRI BHUPESH GUPTA: That is hot the 
point, I am riot underestimating the 
importance of Mr. Shukla. But in such 
matters, it is customary for the Minister in-
eharge  in      the 

midst of a discussion which relateg to him, to 
get up and seek your permission. 

MR.   CHAIRMAN:        The      Home 
Minister has got other business   .   .   . 

.. 
SHRI BHUPESH GUPTA:     I know 
that.   You may be generous.   But all 
that I expect---------  

MR. CHAIRMAN: The Minister of State 
is here. 

SHRI BHUPESH GUPTA; He is. going    
to answer these things? 

 
MR. CHAIRMAN: I will allow you to 

have your say. Now, Mr. Chandra Shekhar. 

SHRI CHANDRA SHEKHAR (Ut-tar 
Pradesh); Mr. Chairman, Sir  -   : 

SHRI B. K. P. SINHA (Bihar): Mr-
Chairman, I have a point of order. 

MR. CHAIRMAN: What are these points 
of order? They are only points. of disorder. 

SHRI B. K. P. SINHA: Sir, my point of 
order is, the Proclamation has been laid on the 
Table of the House. The procedure is that after 
it is laid on the Table of the House, a date is 
fixed for the discussion of the Proclamation on 
its merits. It seems no rules of procedure, 
nothing opera-i tes in this House. The hon. 
Member was allowed to deliver a long speech 
opposing the Proclamation. When the 
Proclamation comes up for discussion, that 
will be the proper occasion to. deliver his 
speech. 

SHRI BHUPESH GUPTA: The' hon. 
Member is making a speech on my speech. 
At least I made a speech on the Proclamation.  
. 

SHRI B. K. P. SINHA: No, my I point of 
order is that this debate that I has started is in 
violation of the Rujjas. 
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[Shri B. K. P. Sinha] of Procedure of this 
House in violation of the practice and 
conventions of the House. But then, I may a 
so request you, Mr. Chairman, to make an 
exception because one hon. Member on that 
side has had his say. Therefore, one hon. 
Member on this side Shri Chandra Shekhar, 
may have his say, and there the debai.e should 
close. Otherwise, we will be discus-fling the 
Proclamation to-d'ay. 

SHRI CHANDRA SHEKHAR: Mr. 
Chairman, Sir I have certain points to be 
clarified by the hon. Minister of State for 
Home Affairs. Is it not a fact that the S. V. D. 
Government headed by Mr. Ch'aran Singh was 
in difficulty for the last four months and the 
various constituents of the S.V.D. were 
publicly making accusations against each 
other? Not only that, many of the important 
constituents, including the party of the hon. 
Member, Mr. R'ajnarain, are on record as 
saying "Don't accept Mr. Charan Siaeh as 
leader of the S.V.D." and the whole 
administration of 'U.P. was paralysed for four 
months. The Governor of U.P. was a passive 
onlooker to the whole drama. It culminated 
when the Chief Minister of U.P., Mr. Charan 
Singh, resigned. Even after his resignation, 
nine days were given by the Governor to the 
S.V.D. constituents to sort out their internal 
differences. Was it not a clear violation of the 
Constitution that the Home Ministry here and 
the Union Government showed an undue 
consi-deratien to the S.V.D. Government only 
because they were afraid of these cries that 
would be raised in Parliament and also 
outside? May I know under what authority the 
Governor gave these nine days to Mr. Charan 
Singh and to the S.V.D. to sort out their 
internal differences when the important 
constituents of the S.V.D.. namely, the S.S.P., 
the Jan Bangh and the C.P.I, openly 'asserted 

that their supoort was not for I p.M.   
Mr. Charan Singh ? Not only 

that,    but Mr.  Charan  Singh in   his   
letter   to   the   Govternor said   I 

that he resigns and a chance should be given to 
S.V.D. to elect its new leader and if S.V.D. is 
not able to e'ect any leader, then only mid-term 
elections should be held. I would like to 
emphasise this point, Mr. Chairman, for the 
benefit of my friend, Mr. Bhupesh Gupta, that 
the recommendation of Mr. Charan Singh was 
not categorical, Was not final, and it is 
surprising that against all constitutional 
obligations the Governor of Uttar Pradesh 
gave an opportunity to S.V.D. for nine days to 
elect its leader and after eight days when some 
of the constituents elected one Mr. 
Ramchandra Vikal and went to the Governor 
to call upon him to invite Mr. Vikal to be the 
Chief Minister of U.P., two other constituents 
went to the Governor and said that they were 
not behind Mr. Ramchandra  Vikal.     
(Interruption.) 

 
SHRI CHANDRA SHEKHAR: Under these 

circumstances my grievance is that the major 
Party, the Congress, should have been invited 
to form a Government in the State of Uttar 
Pradesh. But the Governor not only did not 
call the Leader of the Congress Party but he 
made a certain surprising recommendation to 
the Union Government. When the Leader of 
the Congress Party, Shri C. B. Gupta, said that 
he was in a position to form a Government, a 
stable Government, the Governor did not 
accede to the request of the Leader of the 
Congress Party but on the contrary the 
Legislature of U.P. was suspended. May I get 
a clear assurance from the hon. Minister of 
State that the Legislature of the State will not 
be kept in abeyance for long and that, this 
democratic institution will be revived and will 
be allowed to function effectively without any 
further delay? And also will the hon. Minister 
explain why the Governor did not invite the 
Leader of the Congress Party to form a 
Government, especially when the Congress 
Party Leader had asserted that there was a 
majority of the Congress Party in the 



2149 Proclamation in [ 27 FEB.  1968 ] relation to U.P. 2150 
 
State Legislature? May I know from the hon. 
Minister whether it is not a fact that all the 9 
constituents of SVD. have given 9 different 
statements and, in spite of that, the hon. 
Governor of Uttar Pradesh and the hon. 
Minister of the Union Government consider 
S-V.D. a political party capable of running a 
Government in Uttar Pradesh? It is against the 
interests of the State of Uttar Pradesh that for 
four months such a paralysed Government, 
such a Government infested with internal 
bickerings was allowed by the Governor and 
the Union Government.     (Interruptions.) 

SHKI C. D. PANDE (Uttar Pradesh): I am 
really sorry that, in spite of the point of order 
raised by Mr. Sinha, you have been allowing 
Members to speak on something which has 
not formally come before this House. That 
way I also want to speak, if you are allowing 
others to to speak.    (Interruptions-) 

 
SHRI M. M. DHARIA (Maharashtra): Sir, 

the point is that if you want to allow this 
discussion to take place, then I would also 
like to participate in it and there are many 
Members who would like to participate. 
Either the discussion should be closed here or 
if you are going to allow Mr. Rajnarain to 
speak, I would also like to take part in it. 

 
THE MINISTER OF LABOUR AND 

REHABILITATION (SHRI JAISU-KHLAL 
HATHI): The House will have ample 
opportunity to discuss all these matters when 
the Resolution comes before the House. 
(Interruptions.) 

SHRI C. D. PANDE; Either nobody should 
be allowed to speak or we should also be 
allowed to speak. 

MR. CHAIRMAN: I would like to appeal 
to the hon. Members that they should wait for 
a detailed discussion; I will give enough time 
for everybody to speak. In fact, the matter 
was raised by Mr. Bhupesh Gupta and 
afterwards   .   .   . 

(Interruptions) 

 

MR. CHAIRMAN: I did promise Mr. 
Rajnarain to say something. I will allow him 
to say something for just two minutes- 

(Interruptions) 

 

(Interruptions) 

SHRI M. P. SHUKLA (Uttar Pradesh): I 
also may be permitted to speak, if that is so. 
Against the Rules of Procedure of the House 
we shall not be prepared to hear Mr. Raj-
narain. 

(Interruptions)   

 

 

MR. CHAIRMAN:    I would like to say 
something. 
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SHRI M. P. SHUKLA; V/e shall not hear 

anybody against the rules of the House- 
Rajnarain or Bhupesh Gupta, let them 
understand that they are subject to the Rules 
of Procedure of the House-    (Interruptiom;.) 

MR. CHAIRMAN: The House stands 
adjourned till 2 P.M. 

The House then adjourned for 
lunch at seven minutes past onle of 
the cloct. 

The House reassembled af:er lunch at two 
of the clock, THE DEPUTY CHAIR-MAN in the 
Chair. 

 
THE DEPUTY CHAIRMAN: I have been 

informed by the Chairman that I should 
permit a few more to seek clarifications on the 
Proclamation, Mr. Rajnarain. 
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THE DEPUTY CHAIRMAN: Mr. Banka 
Behary Das. Please be very brief. 

SHRI BANKA BEHARY DAS (Orissa): 
Madam Deputy Chairman, I am taking strong 
exception to the report of the Governor in which 
he has stated certain facts to bring about this 
President's rule in the State. I am not concerned 
here about the quarrels between the S.V.D. and 
the Congress Party. The Congress Party may 
allege that the S.V.D. could not produce a 
leader in proper time. We can allego also that 
they created conditions in the S.V.D. in which 
the S.V.D. was put to difficulty. But I am not 
going into | those facts whatever might be the 
facts. 

SHRI M. P. SHUKLA: There is Mr. 
Rajnarain who has confessed that he was 
responsible for creating such a situation. 

SHRI BANKA BEHARY DAS: That it why I 
am saying this House is not concerned about all 
that where we may be concerned, or you as 
Congress Party may be concerned. But we are 
all concerned about one aspect of the matter, 
that which is mentioned in the Governor's 
report. I now ask the Home Minister and the 
Congress Benches also whether the reasons that 
he has given seeking President's rule in that 
State after suspending the Assembly are bona 
fide or not. Here I am particularly drawing the 
attention of the Members here and the hon. 
Home Minister to a portion in that report of the 
Governor in which he has said that he is 
allowing this suspension to continue only to see 
that a 1 reorientation of political affiliations 
takes place so that a stable Ministry comes into 
being. I am taking strong exception to this- I 
know he can act according to the Constitution of 
the country if he thinks that the Constitution has 
failed and article 356 j should come into 
existence in that State. We are not concerned so 
much about it just now; immediately I am more 
concerned about this fact whether the Governor 
is competent to utilise his political motives for 
what- 

ever purpose it might have been. I may allege 
here that it is only for the purpose of bringing 
back Mr. C. B. Gupta to power. Somebody 
else may say that this is not correct. So I am 
more concerned with this fact: Is the 
Governor competent enough to say that he 
can keep the Assembly in suspension and see 
if a reorientation of political affiliations takes 
place in the meantime so that a stable Minis-
try can come into being? It is only placing a  
premium  on defections. 
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SHRI CHANDRA SHEKHAR: No, Shri 

Charan Singh has given a written   document   
to   Government. 

 
THE DEPUTY CHAIRMAN:  Please sit  

down, Mr.  Rajnarain. 

SHRI CHANDRA SHEKHAR: The 
S.V.D. was s united front of various parties 
that fell out later. How can the cause of such 
a S.V.D. be espoused from this forum? 

 

SHRI C. D. PANDE: The whole question 
has to be looked at against the background 
<as it existed for 1he last four months. Mr. 
Charan Singh was the leader of the so-called 
S.V.D. 

 
SHRI C. D. PANDE: What does it matter? 

(Interruptions) I am not going to yield. I shall 
explain why I called it the so-called S.V.D. 
There were eight constituents. It was a 
conglomeration of warring groups. Being in 
the Government they were working, against 
the Government   and   .   .   . 

SHRI SUNDAR SINGH BHAN-DARI: 
You also work against the Government. 

SHRI C. D. PANDE: And Mr. Charan 
Singh complained in public and in the press 
that his Government 
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was  not running  as  it should,    that   1 there  
was   no   longer   any  basis   for   , the  S.V.D.  
to function,  that it    was suffering from  
cancer—these  are his Words—that  the  Dal    
was    suffering frotn   cancer  and  that  the  
Ministers   ' were   strengthening  themselves    
and   j their  parties  at  the     cost  of  public   ! 
good   and  that   there   were     certain parties   
within   the   Dal    that    were defying    
Government's    orders.    (Interruptions)   I  
will  tell  you.    Chau-dhuri  Charan   Singh    
felt    that    his Government   could   not   go   
on  functioning, as a  team  in  such    circum-
stances.   It was also  a fact that Mr Rajnarain    
was    incessantly     saying that  his  party  was  
not  any    lt>nger supporting Chaudhuri 
Charan    Singh as the leader of the S.V.D.    
But now he  says  that  the  United  Front  still 
existed there and Mr. Bhandari adds that  Mr.   
Charan   Singh  is  still    the leader  of  that  
Dal. 

SHRI SUNDAR SINGH BHANDARI: 
Maybe there are wme differences. 

SHRI C. D. PANDE: If he now says  that 
.   .   . 

(Interruptions) 

THE DEPUTY       CHAIRMAN: 
Order, order.    Let him continue. 

SHRI C. D. PANDE: It is not a question 
of slight differences. The differences are of 
a fundamental nature and they are of such a 
fundamental nature that Shri Charan Singh 
felt that he would not be able to run thle 
Government. If he does not want to run the 
Government, how can you force him to run 
the Government? 

SHRI   SUNDAR     SINGH    BHAN-
DARI:     We  are  not forcing anyone. 

(Interruptions.) 

THE  DEPUTY CHAIRMAN: 
Order, order. Please do not interrupt. Let 
him conclude. Be brief, Mr.  Pande. 

SHRI C. D. PANDE: I know cne Mr. 
Ramchandra Vikal was elected by a portion 
of the S.V.D. and- the supporters of Shri 
Charan .'Singh said that he would not accept 
him. If you want to deny it you are at liberty 
to do so. But Shri Rajnarain cannot have it 
both ways. Shri Rajnarain is against Shri 
Charan Singh and there is one group which is 
against Shri Ramchandra Vikal Do you think 
that the supporters of Shri Charan Singh will 
support Shri Ramchandra  Vikal? 

THE   DEPUTY   CHAIRMAN:   That 
will do.   This is not a debate now. 

SHRI C. D. PANDE: As far as the 
question of a re-poll is concerned, the 
Governor has made a thorough survey 
through his private sources and he has found 
that not a single member of the whole 
Assembly is in favour of a re-poll. Even Shri 
Ramchandra Vikal Is against it. Therefore, all 
these statements that they want a re-poll, that 
they do not want Governor's rule and so on; 
that is only for misleading the public. Shri 
Charan Singh felt he cauld not govern and 
Mr. Vikal is not the leader of the whole 
Party. Only half the Party supports him. 

SHRI SUNDAR SINGH BHANDARI:     
How can you say thav? 

SHRI C. D. PANDE:    I can say it 

THE DEPUTY CHAIRMAN: That will 
do. Now Mr. shukla. Please be brief. 
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SHRI SUNDAR SINGH BHAN-DARI: 
You can assert a wrong thing. 

THE      DEPUTY CHAIRMAN: 
Order, order. Please do not interrupt 
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